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0.A./117/87

Coram : Hon'ble Mr. P H Trivedi ee Vice Chairman
Hon'ble Mr 2Zaheer Hasan ee Vice Chairman
19 1987

Admit. Issue notice/xz the respondents
returnable within 45 days.

( Zaheer Hasan ) ( PH Trivedi )
Vice Chairman Vice Chairman




OA/117/87 '
CORAI1 s HON'BLE MR, P.M. JOSHI 3  JUDICIAL MEMBER

27/10/1987

Mre J.J Yagnik lecrned counsel for the applicant present,
Mr. HeZ,Shevcde learnec counsel for the respondent seeks m@;e
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time to file the reply. It is rather unfortunate, thaiimore

opportunities are given to the respondents to file the reply

Fh

Wt the written stotement has not been filed so aTe HNowmenesr,
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Sttt time ke bBe=n Cranted, The czse bhe posted for further
directi .ns cn December 15, 1987 The res> ndents hewewer are

dir cted to file their reply within four weeks from

cf this order with a cény to the other side,
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( By, JozHE )
JUL I/ 13;::13«‘ R




